
IN THE CENTRAL ADMIN1STRATIUE TRIBUNAL S BYDERABAD BENCH 
AT HYOERABPD1  

CiA, 150194 and 
Wfl!, WWWJ' -ci 

1, *marendraKurnar 
s/odate Sri Mitail a Sarina tingh 

2. M41.yarkey 
	 ( 	 -.... Applicants. 

and 

The Uhion of, India 
rep.by its Secretary' 	- 
Min, of Home Affairs, 
Worth Block,NewPelhi. 

The Union of India,rep.by  
the Secretaryr,Iin,of Health & 
Family h'elfare,Ncw Delhi. 

The DirGctor General of Pólics, 
Central Reserve Police Force, 
Wow Delhi34 

4., The Inspector GeeraJ. of Police, 
Central Recerve Police Foive 
Road Th.12, Banjara 11111$4 . 
Hyder-abad-34.. 

So The AddLtionai Py.Inspctor Ganriral 
of Poltce,Group Centre, 
Centx'iliteserve -Police Force, 
4lecwuch, Madhay •Pradesh 

 

0 

6. The COnnaalant, 65 On 
Central Resee Police Force 
tadrnaraonagar, Secunderabad-25 ..Respor)dents 

 

  

-4 

1, J.J.Das 
2. V. Seetha Ramari 
.3. L.Rarnachander 
4., t..Warasimhul u 

. 5' G.S.Benerji 
6. C,Yadaiah 
7. flitu Hisha 
9. MuraflI at Soyor 

S. Shivacharan 
10. Mahalasmi 
21.:. N.Chkrrnarte 

tlly thankachan 
Syed Fasiufla Hussaini 

14 V.Ponruwmaa - 
15.-Veera Raghftram- 
16. Kamlesh M. a.,).. 

17. Mrs,Sati . I3abu 
I B. Mrs .LcrMhna Dcvi 
19. Mrs.V.Chendraw 
20, -Mra,P.N. thankmani 
'21. P.Chndran 
22. K.eKeWaznbiyar 
.23, Gullam Mohd..Athfaq 
24 4  Mallamme- 

-T.Nookraj 
Mrs,!axmt K,Pillai 
Mrs .Ponnaraua 
J.&imesh 
Manoramraa 

.30, Yasam Dasrathi 

31-, BD.Varghash.. 
32. Maria Kutty SkaMa. 
33 Bydu Prabbakar 
34. Ch.Sriniv..-sa Rao 
.35, P.V.Chakra Paid 
36.. Dashrath Singh 
37, Ohana Shokaran, 
38. Mrs.Aruna choude.ry 

-V. R-.Choudary 
Suryarnani Sahoc 

41-., Mrs. Soosc!mna Samuel 
42. Abhaya Kumar 

.•. AppiScants 



allowance and or the risk allowance was already given to the 
a0plicantst.  the same. has to be adjt,rnted inn out of the 
amount to be paid as per this ordera1  time lot compliance Is 
four unths from the date of receipt of this jder 



4., 	it is stated for the ppIicants that when they were 
notgiven the pt.entcaro allowance they and the other 
pereteciicat. staff on thhosp1taliubwStted .at the- time of 
the inspection of the hiUher  authottties in regard to the 
same and then they wGre infà±wed that the sanction of the 
patient care , allowence to. the.hocpttal àtaff other'than. the 
nursing staff was under consideratton and the said fact was 
cormnunicated as per the note dated 15,2,1992 by the CDtrwiandan' 
fldemEterial paper No,3 as per the additIonal papers 
fitS by the applicant inC.A. 150/94, 

5. 	The learned sthnding..cóuneL for the zeSpondents 
referred to the letter, t4oJ.i1011/1/90CGHs(P),. dated 
10,71990 to state that the patient care aflov:ancetO 
Group ICI and 'D' non ministeriel employees including the 
nuEsing personnel in C%Hs organisation was granted 
with effect .frcrn 1,4.1987 only subjtct to the condItion 
that, no night waS.tage alloyehcnd r1sk aflowtnce will be 
admissible to those efl,lOyoer. 

61 	it is also urged for the respondents that in view 
of the delay on the part of j'S applicants Lin approaching 
this TtibiAflai, !nQnetaXY  .bepeft- has to be limited from 
one year prior to the filing of, these OM,.. 

7 	As.,  per the order dated 24.9161991 in QA 65/2., the 
patient ?ze auo.wance. was 4irected.to:.be given .frâm 110.860  
the date from at&ich it was-.said to hoYt been san— 
ctioned.. It is not a case whereit was linlited from one 
year prior to the filing of thSaid UeA4 !Urmer:, even at 
the tith of iflspE?ctiofl in 1992 the concerncd staff of the 
hopital t-4ere informed that the :tnct1on  of the patient 
crea11cwance was under consideration. Hence1. we 1St- 
that 	 the above mathral, it is just and pSnr 
to direct the respondents to pay the patient care allowance 
to the applicants herein also from the date it was sanctioned 
ttheoonderned staff in the hospitals in CO}ISorganisation. 
M:the letter dated 10.7.1990 discloses that the said 
el1owaflce was granted only it1Y effect from 1.41987, it is 
proper to give a direttin - f6t payment of thG same from 
1.4,1987 only* 	 H 	I 

3.* 	in the nult the reptmndents are darected to pray 
the patient care allowance to these'applicants with effect 
frOm 1-4-1987 and they are nfl entitled to the night wa*ae 
allowance and ts the rick allowance and it the night waita.ge  

- 	 - 	 . ....r 



Is teEefo.re  ccnstrained to get this notice issued to -you. 

You are theref&e called upon to pay our cotent viz, 
the 2nd applicant ihO.A.No.150 of 199:4  on the file of the 
Hon'bie Central Administrative tribunal,Hyderabad Dench, 

a 	 .Mydebad1  the patient care allowance weE 141987 as directedg  
within.a period of two weeks from the date *t.receipt of this: 
notice, failing which our clIent will be constrained to 
approach the Hon'ble Tflbunal to seek redressal under the 
cxontcthp' óttóufl Act. 

Yours fathfully, 

ad!- 
O..V.PRASAD) 	 - 
End: (py of Judqxnent tdt.24-?-1994.tn  9.A.NO.150 of 1994 

iot ready £flerence, 

. 	. 	. 	. 	. 	
.'. 	.. 	. 	 - 

1 

... 



J P 

Phones: 46fl93..  
661287 	. 	 .. 

JaáU V.Prasad / 

Advocate 	.. 

.3-4-874/i/4'5. 	. 	 . 

.Dt2rkatpurr  
HyderahaS27.. 	. 	 . 	 . 

.. 

to 	. 	

, 	 . 	 ' 	

' dt.2-9-1994 

T~o Unioñof jndj.a,*by its  
Scrotary,tAinistry of IOme Affairsp. 
?.brth Block,New aeih. 

The Union of Indiarqty.its 
Sëcretafl,iniStry of Health .1 

	

Family Wélfare,New Dcii4. 	 ' 

3,' The Director eenerai orP floe, 
'Central Reserve P5Uc& Force, 
060 Complex,Lddi RoaN 'ThdthL3 • 

4, The inspector GGñSài of PMice, 
Central Reserve .Pojjce 'Force, 
Rd.No,12,Thiajara liuls,'Hyderabad-34.. 

the Additional Deputy Inspector General 
of Poflce,Q±oup Centre,Cantrl Reserve 
Po21ceForce1Neemuch,1Aadhya Pradech. 

The Commándeñt.,65 Sn Central. Reserve 
Police Force,Padmarao Wagar, 
Secunder0ad-900 O2.. 

Six, 

Under instructions of our client Sri M.V.Varkey,we. 
hereby issue the following notice to you: 

Our client is working as a non-combatised hospital 
staff of the Central Reserve Police Force. Ojr client filed 
O.A.No..10 of 1994 before the Hon'ble Central Administrative 
Trlbunal,Uyderabad Bench, .H3tderabad, seeking paymoflt of 
allowances incl'udinq Patient Gaze allowance. All of you are 
respornents 'in the said case, The .Hontb,Le Tribunal, aftcr 
tearing the parties in the case, allowed the O.A. by an order 
d.t,24-2-1994 with a direetion to you to pay to the applicants 
the Patient Care allowance wet 1.4-1987 within a period of * 

4 months from the date of receipt of the Order. 

Oun client states that though the period of 4 months 
oranted by the Hon'ble tribunal expired after receipt of the 
c*py by you, you have not cared to conly with the order of 
the Hon'ble tritunal though several. Oral, requests and a 
flpresefltation dt, 23-S1 994 to the Ueputy Inspec.toe General 
of Policeo Neemucbp have been made by a Ut client. Our client 
understands and stated that the amounts have been paid in 

respect of the 1st applicant in OA.No.1150 of 1994. Our 



S 

t 	•f 	* 

item .1t15 	. Court ?'b..t 	. 	.:Seflion XIV 

SUPREME QQURT OPX:NDTh.,, 
P&ICORD OF PROCEEDINGS, 

Petltion(S)for 4eci1 Leave to A ppea1(ivi1)No,96O5/1g9O 

(From the Judgment and otder dated: 12,4.40 of the C.Ait. 
Guhflj.Bênchjn .Q,A.No41.22/89)..  

Union of India & O•rs1 	 ,dPETIVSONER(s) 

Vs..: 

smt.Rhoda flat & On 
(wtth appin1mfor stay) 	 ..RESPONDENTS 

CORAM: 

tntble the Chit Justice 
aon'bze MflJuftice autdlp-: Singh 

the petttionets.z .Mr.Kapil Sibfl, ASS 
Mr.Kwnini Jaiawai,Pdv 

For the respondents : Mr.Mohn Pandey, Mv.. 

UPON hearing counsel the court ads the following 

ORDER 

The Special Leave Petition is. dismissed after 

hearing the parties and the order of the 

Tfljbunaj is affirmed and merits 

IP.Kaa..4 I 
Court Master 

Sd/rn. 
:( Q 	Chan.d) 
AsstRegistrar 



flydGraSid District. 	1. 

in 'the cmtrai, Athth,Tflbuflai. 
flyderabe4d 

conteapt  Pet.Jb. 	./94 

OAN 150 /94 

& 	

I 

cl 
\' 	 ' 

994 

Grabod 

CONTEMPT PETITION 

'M/SJAVoP.RASAE- 
MORASAD 
Ci SUVARNAKffitARI 

Counsel Lot 
2nd applIcflt 	. 




